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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Execution Application No.49 of 2025
In
Execution Application No.46 of 2018 (disposed of)

Veterans Forum for Transparency in Public Life through its General Secretary

Applicant
Versus
Chapra Nagar Parishad & others - Respondents

Sub:- Supplementary Counter Affidavit on behalf of Respondent No.2
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Execution Application No.49 of 2025

In
Execution Application No.46 of 2018(disposed of)

Veterans Forum for Transparency in
Public Life through its General Secretary

----- Applicant
Versus
Chapra Nagar Parishad & others ..... Respondents

The humble Supplementary Counter Affidavit on behalf of Respondent

No-.2 in_the light of order dated 07.11.2025 passed by Hon’ble N.G.T.

Principal Bench, New Delhi

I, Vaibhava Srivastava, aged about 36 years, Male, son of Sri

Deepak Kumar Srivastava, presently posted as District Magistrate, Saran,

Chapra, residence at D.M. Residence, Chapra, P.S.-Town, District-Chapra, do
hereby solemnly affirm and state as follows:-

1. That the District Magistrate,Chapra has been impleaded as Respondent No.02

/ “@‘.{} F""mjb, ;~as such I am competent to file supplementary counter affidavit and I am well

l,i;z‘quamtf:d with the facts and circumstances of this case.

,,g&

Vi /’/ 2025 in Execution Application No. 46 of 2018 (disposed off) filed by the:

v

applicant.
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3. That earliar a detailed and comprehensive counter affidavit/supplementary
counter affidavit was filed on behalf of the the answering respondent.

4. That it is relevant to mention here that the Respondent No.2 has joined as
District Magistrate, Chapra on 11.12.2025.

S. That first of all it would be relevant to mention here that this Execution
application was heared by the Hon’ble Tribunal on 07.11.2025 whereby
Hon’ble Tribunal was pleased to ask some query about removal of the
encroachment which has been noted in paragraph No.- 06 of the order.

6. That when the answering respondent got knowlwge about the quiry made by
the Hon’ble Tribunal, the answering respondent took the matter seriously and
to find out the actual status of the encrochement, if any, vide an order
contained in letter No.- 2131 dt. 07.11.2025 ordered the Municipal

- vp = Commissioner to submit a report and accordingly the Municipal
S “‘%fﬁﬁ\ o , . L
% /i p Slf,rg;;\ GCommissioner constitutated a 05 men committee contained in letter No.- 2131
% R(;;g ﬁ;ag;ua-’&g;ﬂg?ted 07.11.2025 and asked uptodate inquiry report in the light of order
%1'* gy %%igassed by the Hon’ble Tribunal.

Photo copy of letter No.- 2131 dated

07.11.2025 is being annxed and marked

7

as “Annexure-A”
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That accordingly the committee duly inspected the land/drainage in question
and found that there is existence of some encroachment over the land detailed
in the order dated 07.11.2025 passed by the Hon’ble Tribunal and submitted a
joint report dated 09.11.2025 to the Municipal Commissioner, Chapra.

That when this fact has come within the knowledge the Municipal
Commissioner, Chapra all encroachment has been removed with the help of
District Administration save and except the encroachment done by one Savita
Pandey which was encroached by constructing a Septic / Latrin tank over the
drainage / Khanua Nala becuase it is away from the approached road
therefore, JCB Machine could not reach there but the same shall be removed
when drainage /Khanua Nala will be renovated /constructed by the BUIDCO.

The Municipal Commissoner, Chapra vide letter No.- 226 dated 29.01.2026

Photo copy of the report contained in
letter No.- 226 dt. 29.01.2026 is being

annxed and marked as “Annexure-B

series”
That after going through all the facts report submitted by the Municipai
Commissioner, Chapra vide letter No.- 226 dated 29.01.2026 it is crystal

clear that all encroachment which was found during the spot inquiry has been
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removed but due to unavoidable circmumtances as disclosed above

septic/tank made by Savita Pandey couls not be removed till date but the

same will be also removed as stated above.

%

It is, therefore, pryed and submits that
your Lordships may graciously‘ be
pleased to accept this compliance report
through the supplementary counter
affidavit and further be pleased to
dispose of the Execution Case No0.49 of
2025.

And for this the Respondent No.02 shall ever pray.

(@/)N"”’J’"
on
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VERIFICATION

Verified by the deponent named on this, the .......... 2 nd Febuary, 2026 and I
do hereby verify that all the facts mentioned in the supplementary counter

affidavit are true to my knowledge and no part thereof is false and nothing

material has been concealed there from.
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02 Feb 2026

I, Vaibhava Srivastava, aged about 36 years, Male, son of Sri Deepak Kumar
Srivastava, presently posted as District Magistrate, Saran, Chapra, residence at
D.M. Residence, Chapra, P.S.-Town, District-Chapré, do hereby solemnly
affirm and state as follows:-----
. That I am Respondent No.2 in this application and as such am well acquainted
with the facts and circumstances of this case.
2. That the contents of this counter affidavit have been read by me which I have
fully understood the same and they are true to my knowledge and belief.
3. That the statements made in paragraph no. 01 to 09 are true to my knowledge
and derived from records of this case and rests are by way of submissions in
‘Qﬁé@?@@: on’ble Tribunal.
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hapra, Saran |
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Sunil Kumar Pandey, B.A.S.
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Municipal Commissioner, Chapra

E-mail ID : ulbchapranagarniga m(@gmail.com
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< ST @ Refy 4 Reog wen_Tran & SR /wdm
HHIS e
;s per Hon. | 3Tftspeor e =
GT order T / Ao e Reafy
dated o1 Ry
0711725  in
EA No.-
49/2025
Section 37, Khesra No 104
Length-10550, St 66_0475, 10431, 10286, 11413, 11419, 11607.
a. Hotilal S/o -Munna Ram-thatched
accommodation
Al b. Ramji Manjhi‘S/o Dina Majhi - Do
c. Ramnath Rz.u S/0 Ghansyam-10' | Found no any Significant
accommodation 12 Pucca encroachment over Khanua Drain.
d. Shivnath Majhi S/o Ganga Majhi | Drain has been constructed.
Shivnath.
e. Chanesar Majhi S/o accommodation
of 15'x 25'. Majhi-thatched.
Section 38, Khesra No 9545, length 545', breadth 30'and 27".
a. Dhanpat Sahu- 50' X 10'
b. Md Idris, Md Murtaza S/o Saheb
Mian shop 55' X 8 \
o, Sanuliah-5'x8 shop .
d. Md Aklakh S/o Sarfuddin house 8' X !
g \
e. Md Wazir Hassan S/o Md Kazim
shop 8' X &'
f Sarfulla Ansari S/o Late Hanif | Drain construction area is free from
A2 Ansari- shop 20' X &' encroachment. Encroachments over |
g. Md Yakub, Ms Ilias, Md Muslim, | and from nearby khanua have been
Md Munna, S/o Late Asfaq shop 25' | removed during Previous drive, |
X8 conducted by Circle office Chapra.
h. Noor Hussan S/o Kazim- 8'x 8
i Md Murtaza Kuraishi S/o Hassim
Kuraishi shop 28'X 8
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" E:clt;:n 3321.{11“5”‘ No 0219 Khanua Nala divides into 2 steams. L?ngtg
- 1 thpar 15 1090 and breadth varies between 25', 50', 35', 16" an
leglg of 2nd stream is 203' and breadth varies between 25, 26, and
s 1) 214'x12'-18 shops
11) 230x12-24shops | No  significant  encroachment
}11) 1170'x 12'-11 shops over/nearby khanua drain has been
1v) 623'x 12'- shops | found near these shops.
[ ?gfﬁsoslf 31 Khesra No 8953 ang 12399, length 675'and breadth 36', 30",
3
1) 180'x12' Shops over Khanua Nala
ii) 145'x12' Do
i.ii) 117'x14'- Shops (Punjabi road)
A4 3;) gz;lli.Shgﬁs (Ramkrisun Road) No  significant  encroachment
\ Road) - Shops (Mahendra babu, over/nearby khanua drain has been
vi) Mauja-Mauna P.S. 286- Shops R
constructed over Khanua Nala,
whose length is 1155'and breadth is .
40', 53', 26 .
Section 34 Khesra No 8818, length 270'and breadth 20', 30, and 19.
i) Bhola ji Jharu shah-2'x15'balcony | No  significant  encroachment
ii) Rajnath Manjhi S/o Baijnath | over/nearby khanua drain has been
Manjhi- 50' X 15'- 25’x20’ cottage | found.
type shop
iii) Murari Prasad S/o Shivji Shah-8’10 | Khanua Drain Construction Area
pucca shop and 10°x10’ temporary | is Encroached. Which has to be
shop removed.
iv) Satyanarayan Manjhi S/o Bhukhal
Manjhi — 10°x10°
V) Rajnath Manjhi S/o Baijnath | No  significant  encroachment
Manjhinm- 50' X 15' over/nearby khanua drain has been
vi) Lalbabu Manjhi S/o Baijnath | found.
Manjhi - 10' X 20'
A5 vii) Ramki shun Majhi S/o Shivakant
Majhi- 12' X 1§’
viii) | Raj Kishore Manjhi S/o Late Bharat
Manjhi -10°x15’ ,
ix) Nanduji- 60°x10’ Site is encroached.
X) Mohan Prasad- 15°x12’ No significant encroachment.
xi) Nanduji — 60’x15’ Site is encroached.
xif) Shankar Manjhi S/0  Narayan | Encroachnent not found
Manijhi- 20' X 10'
xiii) Chattilal Manihi 8/n Parasn, Manihi. | Qito fa amavnnabod
20°x10’
xiv) | Madan Majhi S/0 Parayu Manjhi-
15' X 10
Q\{@K‘ ‘%@?" a‘;‘{g Mof;gnoMajm S/0 Parayu Manjhi- | Encroachnent not found
15'X 10
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xvi) [ Sribhagwan Tr—m——
._ Manjhi. 5% I}@a‘”h‘ S0 Parayu o .
Xvii) | Kapra Committee-ls' N Ho  MEHESER e e been
wall X50'boundry overfci‘lE:arbythkhanstilfle sdt‘am has
xviii) | Hoti Manihi &———— | found near these ;
| : Toay s hE /0" Mint Marghr
Xix ilal Manihi S/ pm——————|
) %?(t:‘;"jﬂ Manjhi S/ Parayy Manjhi-
XX) ;[;'12{{131]0' Rai S/0 Ramvilasy Rai-
xxi) | Ramji Chowd
Choxjavdhary- 1}31’)}/( SI/O o Satyanarayan
XXii) | Subash Rai- §'X7'
i =
175'% 27, Sl
Section 26 Khesrmo, longth 14350', breadth 33', 40', 20 over
: which Chapra Nagar Nigam
i) Vijay Kumar Singh - Bhagwat | Site is encrogched as per
Sadan demarcation yet construction of
ii) Dr. Virendra  Singh  S/o | khanua has been completed
Pashupatinath Singh — 5°x20 nearby these sites. =
A6 iii) Vinod Singh Chatri Niwas-10'x5' No  significant  encroachment
iv) Vijay Sharma S/o Kanchan sharma- | over/nearby khanua drain has been
10' X 15' found.
V) Kumar Chandra Sharma S/o
Laxuman Sharma 5'X10
vi) Pancham Sharma S/o Laxaman
Sharma- 15 X 10 -
Mauja Dahiyawan, P.S-284 Khesra No.1491, Length 475 x 66’,45°,33’
over which the following have encroached:
a. 100°away from culvert- Gauri | Encroachment has been removed.
Singh-20'x10” :
b. Savita Pandey- toilet constructed Site is encroached, g
C. Vakil singh- 40'X2' No  significant  encroachment
d. Ramesh Rai- 40'X2' over/nearby khanua drain has been
A7 e Satish Singh-40'X 2' found.
i M. P. Ojha S/o Ramshakal Ojha-
boundary wall
8 Arvind Singh-20’x3’ boundary wall | Site is encroached. -
h. Bablu Ojha S/o M P Ojha-40’x2’ No  significant  encroachment
i Narayan Mistri-5'x5’ Toilet over/nearby khanua drain has been
A found.
i. Vishwanath Mishra-Tailet Cite i enevanchard
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